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Manoj Kumar Aggarwal (Accountant Member)

1. The revenue is aggrieved by deletion of disallowance u/s 14A for
Rs.162.13 Lacs as made by Ld.AO while framing an assessment for the
year u/s 143(3) on 16/12/2017.

2.  Atthe time of hearing, none appeared for assessee. However, after
going through impugned order, we find that the disallowance u/s 14A has
been deleted by Ld. CIT(A) by noticing that the assessee has not earned

any exempt income during the year. While doing so, reliance has been



placed on the decision of Hon’ble Apex Court in Chettinad Logistics
Pvt. Ltd (95 Taxmann.com 250) wherein Hon’ble Court dismissed
revenue’s SLP against Hon’ble Madras High Court ruling that Section
14A could not be invoked in case no exempt income was earned by the
assessee.

3. Itis undisputed position that no exempt income was earned by the
assessee during the year. Therefore, in terms of cited judicial precedent,
no infirmity could be found in the impugned order, on this issue.

4. Resultantly, the appeal stands dismissed.

Order pronounced on 07" June, 2021.
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